355  Resign, of Dirs. of
CS.IR. Labs. (CA)
[Shri Ranjeet Singh]
whcther it is the Minister or the President of
the CSIR ? He must clarify these points
and only then the House will be clear as
to what is happening in the CSIR,

Then, my hon, frignd, Shri Umanath
dlluded to the statement of these directors
to the press. [ would like to know whether
it is not a fact that the Sarkar Committec
had called for the papers of the seven dirce-
tors and that they were under a shadow,
Is it also not a fact that against most of
thosc who have resigned and some others
who came 10 meet the Minister, nine of them,
there is @ CBI inquiry going on ?

We would also like the Minister to enligh-
ten us more about Dr. Parpia®s expericnce
and about the expericnce and qualifications
of some others. There is one B, Sc., who
was appointed as Director, CSIR.,.....
(interruption)

MR, DEPUTY-SPEAKER : Please do
not go into the details,

SHRI RANIEET SINGH : Now it is
hurting them, 1 am bringing out certain
facts and it is paining them,

MR. DEPUTY-SPEAKER : You arc
to clicit information from the hon, Minijster.

SHRI RANIJEET SINGH : Would the
Minister also clarify as 10 what was the
result of his talks with the nine directors
who came 1o meet him 7 Was any sub-
stance found in their alicgations 7

DR. V. K. R, V. RAO : Regarding Dr.
Parpia, I strongly deprecatc the language
which has been used by the hon, Member
in describing him. 1 do not know whether
he was selling orunge squash or not.

SHRI PILOO MODY : Are you fond
of vrange squash ?

SHRI RANJEET SINGH : It is time for
becr now, not orange squash,

DR. V.K. R, V¥V, RAO: ] am not a
Major, either retired or serving in the Army,

SHRI RABI RAY ; You are a retired
professor.

DR, V.K.R.V.RAO: | am not a re-
tircd professor; I am  professor emcritus,
Tomorrow if I leave this job, 1 can go back
1o my professorship. ... .. (irterrupeion).
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I want totell the hon, Member that Dr.
Parpia js B. Sc. (Honours), First Class,
from Bombay, Master of Science (Food
Technology) from the Oregon State Uni-
versity and the University of California
(1948), and Ph, D, (Food Technology)
of Oregon University (1951), He has goi
excellem  academic qualifications and |
very much regret that my very good friend,
Major Ranjeet Singh, should have suggest-
ed thay the man had no  academic
qualifications.

SHRI RANIJEET SINGH : I said, he
had no expericnee,

DR. V.K.R.V.RAO : Iamgladthat the
hon, Member has raised the guestion abou
the CSIR because it has a rather peculiar
constitugiona] position, The CSIR is a
registered society, the contro] of which vesis
in the governing body of the society. The
President of the society is the Prime Minis-
ter. The Vice-President of the society, ex-
afficio, is the Minister under whose portfolio
comes the Council of Scientific and Industrial
Rescarch, That is how 1 am the Vice-
President of the Counci] of Scientific and
Industrial Research,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): On a point of order, Sir.
Just now he has said that the Vice-President
is ex officio the Minister. 1s thatso or is
the Minister ex officio Vice-President 7

MR. DEPUTY-SPEAKER : There is no
point of order. .

DR. V. K. R V., RAO: As far a4
appoimments and termination of services
of directors are concerned, the Vice-Presi-
dent does not have the authority either 10
appoint or 10 dismiss a director.

Regarding the question of seven directors,
to which h:ajar Ranjeet Singh has made a
reference, the Sarkar Committee has called
for papers of practically all the directors
in some connection or the other, 1 would,
therefore, not like to single out any of these
directors.

13.30 Hrs.
APOLOGY BY S.D. M., NEW DELHI
ARREST OF MEMBERS

MR. DEPUTY-SPEKAER : I have 1o
inform the House that I have received the
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following communication, dated the 23rd
December, 1969, from the Sub-Divisional
Magistrate, Parliament Street, New Delhi:—

] have the honour to inform you that in
my four communicaijions, dated the 22nd
December, 1969, intimating the arrest
of Sarvashri J. H. Patel, Janeshwar Misra,
Madhu Limaye and Arjun  Singh
Bhadoria, Mcmbers, Lok Sabha under
Section 188, Indian Penal Code, I had men-
tioned (hat they were 1ater produced before
a Magistrate. At the time, I wrote out my
communications, 1 expected that they
would be produced within a short while
before a  Magistrate. However, due
to certain difficulties, 1they could
only be produced much later, Therefore,
the information about their appearance
before a Magistrate was not in accordance
with the racts, I tender an unqualificd
apology for having furnished incorrect
information and request that 1 may be
forgiven for this error.”

SOME HON. MEMBERS rose—

MR. DEPUTY.SPEAKER : All of
you please sit down, Let me hear ong by
one. Shri S, M. Banerjce.

SHR1 S. M. BANERJEE (Kanpur) :
On a point of order, Sir. You may kindly
read the rulesregarding the arrest of Members
and information given 1o the Lok Sabha,
The question arose when the late 1amented
Dr. Ram Manohar Lohia was arresied,
At that time, wehad afull-fledged discussion
and there was a much heated discussion in
the House that these Magistrates treat the
Members of Parliament so shabbily. This
is not the only instance, 'When Shri Indrajit
Gupta and myself were arrested and detained
in Jamshedpur. . .ooovnnen

MR, DEPUTY-SPEAKER : Kindly be
brief.

SHRI S. M. BANERJEE : | have not
spoken today, Sir,

MR. DEPUTY.SPEAKER : Therc are
many other items today to be disposcd of.

SHRI S. M, BANERJEE : Sir, when Shri
Indrajit Gupta and myself were detained,
no imimation was scnt, In that case also,
the Magistrate tendered an unqualified
apology. MNow, in this case, when these
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four Members of Parliament were detained,
the Magistrates were available— in the city
of New Delhi, the Magistrates are available
—and  this is how the Mecmbers
were treated. This is a very serious
matter. A mere apology willnot help. My
point of order is that @ merc apology is not
enough and that this matter should be refer-
red to the Privileges Committec.

MR. DEPUTY-SPEAKER : This is not
a point of order; it is only a suggestion,

SHR1 S. M. BANERJEE : My second
point is much more vital than that, Yester-
day, when the hon. Speaker called ameeting
of the leaders of various partics, including
the Members of the Business Advisory
Committee, this matter was referred 0.
In that meeting, it was said that Scction 144
should not be promulgated in the vicinity
of the Parliament House and that it should
be removed, The people should be allowed
to come here. This  is the House of the
People. Tt is most unforiunaic that the
people are not allowed to come here, Let
Section 144 be removed for ajl time 10 time.

MR. DEPUTY-SPEAKER :
arc suggestions. Now, Shri
Limaye.

All these
Madhu

MR. DEPUTY-SPEAKER : I am not
taking up the question of privilege just now.
If you want to raise a privilege issue,
you may do it scparately.

ut vy fomd < F a1 o
I W ORI

MR. DEPUTY-SPEAKER : This is
only in connection with the communi_cau'on
reccived from the Sub-Divisional Magistrate.

wt v femd :oT@ FAE A A
. = ()
F g AW § Q@AW FAE!
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g o A, frm & a7 s=l
gz g%e f@ar &1 @0 W@ 9s
A & o g g w R
T, Y FeTw Far F | A A
£ #zg Fax ¥ WY e
g€ 81 A9 v R o oI
Hogr g ?

st tfa o (19Q) g
R, § qemw warew ¥ faem 4r

A4
e

B 9 WX AR W% G F,
=t 79 fawg, = s fag wRifar,
=t oA 9 @Y So THo gEFA
WF AN qEE FE & fag T @
qqq TEA | 99 &1 OET TGT| oF
Y SAwET e § swer  aREfedr
w1 gfaw ® faar a9 9q Y €T
g AT o & A9 @ qwTE |

MR. DEPUTY-SPEAKER : Pleasc listen.
Do not convert it into a discussion. The
statement is before the House. Whatever
other actions are to betaken overthe state-

ment, it will be for the House to decide
« oo {Interruptian).

sty famd : so wY wife
semT ¥ ae fafassr #1 & =ifgn
MR. DEPUTY-SPEAKER : For privilege
mution, you will have to give proper notice.
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SHRI RABI RAY : I have given. It is
there.

MR. DEPUTY-SPEAKER : If it is there,
the Speaker will have to decide........

wit <fa T : g 7 eftwT aEw ¥ w
a1 f ag aEw TEEAYT w0« § | A
A1 a3 # I 99 @Y ¢ o9 N
WAl ®T T FH & [ e
AW HE@W @ W F qrfedme
W FaA_gF oA fear wdm,
I o= um HAET & , I FY
ATy & fawms, S99 fegeedfuy
% fgers ®1% §ATT ISET ATEIT aF
I aeiAET &1 AE A1 faar S
g g faamdt Iw W ¥ A g
famfaat & qafadt @i 51 & ¥,
A FFAE A A AW WL
ATl T AFC | IA T ALY @ fa
TAT | 9T T a9 § J THT & A
S q g W8 §TT ad ¢/
g qGT AW qA | F A9 &
faet Fem fF a9 g7 39 FaRw
o AT | g 144 F1OZeW X
fag @ dF #9g @Al A eWer
A fifwa @iff a8 aaar &% fw
wg-aetl & afmady  wfuerd A
I #° T A | OF q0F AT
FrElt ST W ogEd aww o
fafasr faadta #* fag amfsn &
TG 4 97 9C HAA T FET AT
1 OWMT A T@T WY NZ HATH
FE f& oI &9 & ® Ag ara
144 ¥1 @H F T F qTT FLA
MR. DEPUTY-SPLAKLER : Mr. Jyotir-
moy Basu.. ... ..

SHRI JYOTIRMOY BASU (Diamond
Harbour) : With the consent of the Spea--

SOME HON. MLMBERS. rasc

MR. DEPUTY-SPEAKER : Why arc so
many hon. members on their legs 7 Mr.
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Ram Sewak Yadav and Mr. Janeshwar
Misra belong to the SSP. From SSP, Mr.
Limaye has already spoken; Mr. Rabi Ray
has also spoken. 1 cannot allow any more.
If Mr. Yadav also wants to speak, where
do we land ? How do we dispose of the
business 7

s A (gEeR) : F &t
™ F qfeaw g1 oqm Y Tooa
=7fgd |

MR. DEPUTY-SPEAKER : No, no.
1 request the hon. Member to co-operate.

Mr. Jyotirmoy Basu.

SHRI JYOTIRMOY BASU : With the
consent of the Speaker, I make a reference
to the following........

MR. DEPUTY-SPEAKER : The hon.
Member is raising something defferent. 1
thought hc wanted to speak on this.

SHRI JYOTIRMOY BASU : I wanted

MR. DEPUTY-SPEAKER : That would
be done at the appropriate time.

sitfr T c ot sgm #t gfaw
F o3 WO g

DR. RAM SUBHAG SINGH (Buxar) :
The practice of sending information to the
Speaker in regard to arrest or curtailment
of the right of members arose from the
fact that there should not be any reckless
or intentional arrest or any curb on the
freedom of the members. As he has pointed
out, certain processions are allowed to come
upto the gate of the Parliament House
whereas some others are prevented. Here
Mr. Misra had been beaten and he was
showing his finger to every one. There
should be a uniform practice. Onc proces-
sion during this session was allowed to
come here whereas four or five members

were arrested the day before yesterday.
This Is not the correct practice.

MR. DEPUTY-SPEAKER Please
bear with me for a minute. Kindly listen
to me for a minute. 1 am mnot disputing
anything that the Members have submitted.
1 have said all these as submissions. It
is for tke House 1o discuss and decide.

SOME HON. MEMBERS : When 1
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MR. DEPUTY-SPEAKER : It is upto
the House to decide.

SHRI MADHU LIMAYE : This is the
proper time.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : On a point of order, Sir.

MR. DEPUTY-SPEAKER : There is
no point of order when I am speaking. My
only submission is that I have informed
the House what the Judicial Magistrate has
intimated. If the House wants to have a
discussion about it, it can only be at the
appropriate time and not now.

SEVERAL HON. MEMBERS rose. (In-
terruptians).

SHRI MADHU LIMAYE : I have a
point of order under Rule 225.

MR. DEPUTY-SPEAKER :
be laid.

Papers to

13. 41 hrs.
PAPERS LAID ON THE TABLE

MNOTIFICATION AND PAPERS UNDER
CoMPanIes Act, 1956

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHU-
NATHA REDDY) : On behalf of SHRI
F. A. AHMED, I beg to lay on the Table—

(1) A copy of Molification No. G.S.R-
2707 published in Gazette of India
dated the 6th December, 1969 declar-
ing M/s. Bangalorc Cantonment Rama
Vilas Nidhi Ltd. to be a *Nidhi' under
sub-section (3) of section 620A of the
Companivs Act, 1956. [Placed in
Library See WNo. LT-2474/69.]

(2) A copy cach of the following papers
under sub-section (1) of section 619A
of the Companics Act, 1956 :—

(i) Review by the Government on the:
working of the Cement Corpora-
tion of India Limited, New Delht
for the year 1968-69.

(i) Anoual Report of the Cement
Corporation of India Limited, New
Delhi for the year 1968-69 along
with the Audited Accounts and



